IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD

BENCH: AT HYDERABAD

OA,.802/96 dt.18-~-7 =96

. Between
N. Narsimulu : Petitiener
and

1. Unien ef India, rep. by
its Secretary

Ministry ef Atemic Energy
Bemkay

2. Directer

Atemic Minerals Divisien
Begumpeta

Hyderabad

3. Chief Admn. and Acceunts Officer v
Atemic Mineral Divisen

Hyderabad : Respendents

PB. Vijayakumlr
Advecate |

Ceunsel for the applicant

Ceunsel fer the respondents : V. Rajdswara Rae
SC fer Central Gevt.
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CORAM

HON. MR, R. RANGARAJAN, MEMBER (ADMN.)




Judgement (

Oral erder (per Hen, Mr. R, Rangarajan, Member (Admp) )

Heard Sri p.B. Vijayakumar, learned ceunsel for the

applicant and Sri V., Rajeswara rae, learned ceunsel

-

the respeondents.,

2. This OA is filed praying for setting aside the

for

meme

AMD-2/52/5/96/Vig. dated 6-5-96 ef Respendent-3 whereby

\

the applicant was asked te pay an ameunt ef Rs,1,16,144/-

tewards cest ef damages caused te the Departmental |vehicle

i fl‘ R
ATY-4882, &l &7

3. Learned ceunsel fer the épplieant subm;ttéd that he

is withdrawing this OA and pursue this case threugh

depart-

mental autherities. Hence he is permitted te withdraw the

applicatien andjépso permitted te pursue his case with

higher departmental autherities.

4, In view of the abeve submissien this OA is diémissed

as withdrawn. Ne cests, ‘ "’"gi__

(R. Rangarajan)
Membe r (Admn, )

Dated : July 18, 96
Dictatedin Open Ceurt
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